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there are 1,499 electronic exchanges, mostly of small and medium capacity, 
which are outdated due to change of technology. The capacity of these 
outdated exchanges is less than one per cent of the total capacity available in 
the country. I would like to know from the hon. Minister what the percentage 
is of such type of outdated exchanges in the North-Eastern Region. 
Secondly, I feel that telephone connections on priority basis, out of MPs' 
quota, are not given on time in the Assam Telecom Circle. It happens so 
particularly in the Jorhat-TDM area. What has to be done? The Minister may 
kindly inform us. 
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Import of rice by Bangladesh 
*404. SHRI PARMESHWAR KUMAR AGARWALLA: Will the 

Minister of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Bangladesh has placed restrictions on the import of rice from 
India; 

(b) if so, the details thereof; and 

(c) what action Government have taken to find alternate markets for the 
export of rice from West Bengal where the price of rice has fallen due to 
"warehouse clearance" for the arrival of new harvest? 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE 
AND INDUSTRY (SHRI DIGVIJAY SINGH): (a) to (c) A Statement is laid 
on the Table of the House. 

Statement 
(a) and (b) No restriction has been imposed by the Government of 

Bangladesh on import of rice from India. The National Board of Revenue 
has however, issued an order that rice can be imported only 
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through Benapole and not through other landports. There is no restriction on 
importing rice through seaports. In addition, the import duty on rice has been 
increased from 5% to 25% alongwith a 10% regulatory duty with effect from 
1.7.2001. 

(c) The Government has permitted export of 30 lakh MT of rice out of the 
stocks held by FCI for the Central Pool in the current financial year. Some of 
the other steps taken to increase the export of rice from India and find 
alternate markets include conducting publicity campaigns, sending 
delegations abroad, participating in International trade fairs, inviting potential 
buyers and providing financial assistance to exporters for improving quality, 
packaging, brand promotion of products and for conducting market surveys. 
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1. Supply of product samples for the purpose of test marketing. 

2. Product information and market promotion. Cost of samples and 
freight, both to be decided on case-to-case basis, subject to a ceiling of 
Rs. 50,000; 

3. Publicity and promotion in preparation of product literature and 
publicity material. 40% of the cost subject to a ceiling of Rs. 2 lakhs; 

4. Brand publicity through advertisements. 40% of the cost subject to a 
ceiling of Rs. 1 lakh; 

5. Market Development Assistance; 

6. Grant of EPCG licence for import of capital goods related to agriculture 
at a concessional customs duty of 5%; 

7. Grant of advance licence which entitles duty free import of inputs for 
the export of agricultural products as per the standard input-output 
norms. 
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MR. CHAIRMAN: I think, we can consider it. 
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SHRI BALBIR K. PUNJ: Thank you, Sir. The Minister has claimed that 
our losing the Basmati case will have no bearing on exports. I do not know 
what sort of homework he has done. If it has no bearing on our exports, then 
what was the point in fighting the case in the court in the first place? I am 
sure there are implications and grave implications for India. Secondly, the 
Government has allowed export of 30 lakh tonnes of rice in the current year. 
Sir, five months have passed. The hon. Minister has listed a number of steps 
that have been taken to promote exports. I have only one question. What are 
the expenses which have been incurred on promotion exercise? Secondly, 
how much rice has been contracted for exports in the first five months and 
how much rice has been shifted? 

SHRI DIGVIJAY SINGH: Sir, as far as the first part of the question put 
by the hon. Member is concerned, we are obtaining confirmation of this 
report. We have been successfully resisting the patent claim. Indian Basmati 
has its own market. If the report is correct, the patent will be for American 
Basmati. At this stage, we do not visualise any effect on the export of 
Basmati. That is the first part of the answer. Secondly, I have already 
explained the steps that we are going to take. 

SHRI BALBIR K. PUNJ: What is the point in fighting the case in an 
American court? ...(Interruptions)... 
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SHRI DIGVIJAY SINGH: Hon. Member, Punj Ji, we have not lost the 
case. Janeshwarji has also raised the same question. Again I am saying that 
we have not lost. Nor formal info has been done regarding this particular 
order. The earlier decision was in our favour. 

� ��+ 2�H ��� � 9���8��������?�������y���������;�;���*������!����9�

SHRI KAPIL SIBAL: It is not a question of losing the case. The United 
States has granted the patent to a variety of Basmati rice which is being 
produced by particular company. So, the question of winning or losing the 
case does not arise. We ought to have opposed the grant of that patent. 
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SHRI KAPIL SIBAL: Sir, the problem in this matter is that 
(Interruptions) Indian Basmati certainly can be exported to the rest of the 
world, but when it is exported to the United States, then there will be 
problems becasue they have already got the patent on Basmati. At that stage, 
there may be prohibition on imports only in 
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the United States and not in the rest of the world. On that issue, you will 
have to move the Patent Office in the United States of lift the grant on patent 
to that company. When will you do this? 
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MR. CHAIRMAN: According to him, you .can do it even now ... 
(Interruptions)...That was his question... (Interruptions)... That is what he is 
saying...(Interruptions)... 

SHRI KAPIL SIBAL: You do not have to wait for that. 

SHRI BALBIR K. PUNJ: We have not lost the case; we have lost the 
cost. 

SHRI DIPANKAR MUKHERJEE: Sir, the hon. Minister should make a 
suo motu statement on this subject...(Interruptions)... 

SHRI KAPIL SIBAL: It has affected thousands and thousands of farmers 
of this country...(Interruptions)...The Government must make a statement on 
this issue...(Interruptions)...There should be a Short Duration Discussion on 
this subject. 

SHRI DIPANKAR MUKHERJEE: The Minister should make a 
statement. 
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RAJYA SABHA [21 August, 2001] 
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SHRI PRANAB MUKHERJEE: Sir, I would like to submit that this is an 
important issue and a lot of misinformation can also come. Therefore, it is 
better that the Government should make a statement and explain the 
position. The hon. Minister cannot reply in half. He should prepare a 
statement analysing the implications of it so that the House can take note of. 
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MR. CHAIRMAN: I think the Government should make a statement on 
this. 
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MR. CHAIRMAN: Question Hour is over. 

__________ 

WRITTEN ANSWERS TO STARRED QUESTIONS 

Assam Gas Cracker Project 

*405. SHRI DRUPAD BORGOHAIN: DR. 
ARUN KUMAR SARMA: 

Will   the   Minister   of  PETROLEUM   AND   NATURAL   GAS be 
pleased to state: 

(a) the    details    of    agreement    for    supply    of   gas    to    the 
proposed Gas Cracker Project in Assam; and 
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